IN THE CENTRAL ADMINISTRATIVE TRIBUNAT, HYDERABATI BFNCH AT HYDERABAD .
C.A.NO. €49 /93

Date of Order: 6/7-93
Between: /7
[

1. Divisional Failway Msnager, (IG)
Soutn Ceutral Railway, Secunderabad,

2. Permonont Yoy Insmoctor (Zoal
S.C.Rly, Secunderabad.

3. Chiefl S8ignal Inspector;

Signal & Telecommunication Department,
5.C.Rly, Secunderabad.

. Appliqants.
and h
1. &.zayg,mm'w'l..
2. Presiding Cfficer, Labour Court,
Narayanaguda, A.P,Hyderabad,
' . .a Respondents.

Far the kpplicdantsL Mr.N.l:.Devraj, SC for Rlys.
For the Respondentss . .

CORAM3 | . ,
THE HOM'BLE MR,JUSTICE V.NILLADRL FAC : VICE CHAIRMAN

AND
THE HON'BLE MR,.P.T.T IRUVEEGADF:\I‘E s MEMBEL( ADMGT)
The Tribunal made the following Order:-—

Admit, The operation of the order dated 11-3-32
£r—
in C.M.P.No. 23R /B3 is suspended until further orders.
Issue notice to the kegpondents.

Post the case on €,9.93.
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To '

1. The Divisional Railway lianager (B.G) 8.C.Rly, Secunderabad. ,

2. The Permanent Way Inspector (Con) S.C.Rly. Secunderabad. ‘

The Chief Signal Inspector, Signal & Telecommunication
Department, S.C.Rly, Secunderabad. )

The Presiding Officer, Labour Court, Narayvanaguda, BHyderabad.

One copy to iir.N,R.Devraj, SC for Rlys. CAT.Hyd.

One copy to Mr. -

One spare copy. lﬁﬂ/
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IN THZ CEITTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD

HON'BLE MR.JUSTICE V.NEELADRI R&Q
VICE CHZIRMAN

M
iz

ATD
THE HON'BLE MK4A.B.GORTY : MEMBEK(AD)

' Al

. THE HON'BLE ¥R, .CHANDRASEKHAR REDLY
' MEMBER{J)

AND
) ‘r
THE HON'BLE MR.P.T.TIRUVENGADZM sM(a)
[
Dateqd : é/-7/'—1993
ORDER,/ JUBGMENS:
Med—A0, 0y C o8, No,
in- ‘
o.a.No,  S9%lay
BrATNGT pr——— )
—Zdmitted and Interim directions
issuved
Disppsed of with directions
Dismiksed as withdrawn
Dismissed for default. ' @
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No order as O,*_.,jiafﬂm - "
t--iive Tribuncl o






